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(b) Statemen{ by Government accep-
ting the above Report.

¢

(ii1) (a) Annual Report and Ac-
counts of the National Institute of
immunology, New Delhi, [or the year
1993-94  (ogether with the Auditors’

Report on the Accounts,

(b) Statement by Government accep-
ting the above Report.

(Placed in Library. See No. LT-
6590/94).

(vi) (a) Annual Report and Accounts
of the Rama Rescarch Institute Banga-
lore, for the vyear 1993-94, togcther
with the Auditors’ Report on the Ac-
coun's,

(b) Statement y Government ac-
ceping the above Report.

fPlaced 1n
63589/94),

Library. See No. LT-

(v) (a) Fifth Annual Report  and
Accounts of the Jawaharlal Nechru
Centic lor Advanced  Scientific Re-
search, Bangalore, for the year 1993-94
together with the Auditors’ Reports on
the Accounty.

(b) Statcment by Government accep-
- ting the above Report,

M(Placed jo  Library. Scc No. LT-
GRRO/91Y, . \

(vir (2) Annual Report aml Accounts

of the Satyendia Nath Bose National

Centve for Basic  Sciences, Calcutta,

for the yewr 1993-94, togeiher with the
Auditors® Repot( on the Accounts.

(b) Statement hy Government uccep-
ting the above Repost.

Placed in Library, See LT-
6392/94).

i
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(vii) (ay Annual Report of the

Indian Institute of Tropical Meteoro-
logy, Pune, for the year 1993-94.

(b) Annual Accounts of the Indian
Institute of Tropical Meteorology,
Pune, for the year 1993-94 and the
Audit Report thereon,

(c) dtatement by Governmeng accep-
cepting the above Repore.

(Placed 1in

Library. See No. LT-
6591/94).
(viii) (a) Annual Report and Ac-

counts vf the Technology Information,
Forecasiing and Assessment Council,
New Delhi, for the year 1993-94, to-
gether with the Auditorss Report on
the Accounts.

(b) Statement by Government
cepting the above Report.

(Placed in Library. See No,
6593/94).

(ix) (a) Annual Report and Accounts
of the International Advanced Research
Centre for Powder Metallurgy and New
Materials,  Hyderabad, for the year
1993-94, together with the Auditors’
Report on the Accounts, ° ‘e

ac-

LT-

(b) Statement by Government accep-
ting the above Report.
(Placed ~ in Librarary, See No, LT-
6808/94)

PROCLAMATION UNDER ARTICLE

356 OF THY CONSTITUTION IN RE-

LATION TO MANIPUR

THE DUPUTY CHAIRMAN:
Ram ILal Rahi,

PROCLAMITION UNDER ARTICLE
356 OF THE CONSTITUTION IN RE-
I ATION TO MANPUR

(SHRI RAM JLAL RAHI1): Madam, I
lay. .. :

Shri

sftaa arwr o ;. giemm):
Juawela #E@EaT, A6 T€ I @
g gy ag WM SAS! @A A
T 3 ) g gFar & 5 A0 am
AT 9 AUF

7 )
guawmafa :  HAY S qEAT Wt
Fo wmfe o1 G & 1 W wmfa
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F ga¥ F IR AT A JIAE AT
T, & s |

g T WY fear anfs. | | (saum)

SYED SIBTEY RAZI (Uttar Pra-
fesh): Madam, 1 am on a point
of order. The Paper has not yet
been lail by the Minister and

she has every right to present her views
only when it will come for discussion...
(Interruptions), ‘

THE DEPUTY CHAIRMAN: I have
to listen to her first and then T will tell
her... (Interruptionsq.. ...
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[RAJYA SABHA]

of the Constitution in 328
relation to Manipur

THE DEPUTY CHAIRMAN: We can
discuss whep there is a discussion on it..
(Interruptions).. .

siyat gewr waw - o fewrm
¥ fag Al smom | & wmowt aqr §
fe sre @t wegufa we w1 waly
T T IF gl 5§ R fewmwa

T @1 SW 9T g6 AW fmw @
ghd A | W ¥ AT W G F
e 9% W@F A w5 g

Tegyfd W wET FL QAT W
g UOld wWHd wwrq a4 fwr
FE AC IAa Faq ¥ fag a@;io

SYED SIBTEY RAZI: Madam, 1 am
on a point of order. She ig making a
Statement.. .

(Interruptions)

THE DEPUTY CHAIRMAN: Sushma-

Iq FE U @A 9X Imafg
R §. .. (FqEwmA) ...

AT GEAT AW : 95 WS-
qT F g 4 g I9FT oy
FW F AGFR qF T M A AR

afc afwe g d1 F7 § 7

Iqawmafa :

If any body objects to the laying of
the Papers on the Table of the House,
there are some technical grounds on
whichy they object to it. Now, if it is
a procedural matter, then you can raise
it. But if it is a matter which is not
either procedure or technical then this
is not the time when. I could permit
you. You can ask for a Specia] Mention
or whatever device you like, and you
can raise this issue at that point of
time. This is not the cofrect time to
raise this issue. So, T will allow Shri
Ral Lal Rabhj,

ot T W Y AgEar, &
Tefq g GfaaT ¥ Aqees 356
F gre(2) F AW AT 31 feawx
1993 & AfgT Tow ¥ dEw H

1
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EIA T CORC G L ) B e
FW JC IAH G S WATI  F
nde 13 fe@wy, 1994 &1 IR
# 7 FgWam  [@roFTfTodo 862
(7)] & ox =fg (sl qur fe=h
q) &9 e R @Al g

(Placed in Library. See No. LT-
6636/94),

SHRI TRILOKI NATH CHATUR-
VEDL (Uttar Pradesh): Madam, I am
on peoing of order.

Swwwiafa wgzaT, & wey ag Iwer
EaT § fF Fr awreg @@ & wiafa
AT AT ATET HT ATHAT GG &7 38~
qTe F & fraser & fay fear ST gwar
& star frafrg & frar s @r 8

THE DEPUTY CHAIRMAN: There
is no point of order relating to this.

ft g w=maw : dew, ww
R 9g oy o W W fewww
FEAT I W HY FL gI § o
WA F Y FH Y RY gwoE
9 T G T |

el : § wowr qqw g
sfwelt g as ¢ g A |

THE DEPUTY CHAIRMAN: 1 will
tell you how you can discuss it. I will
tell you what the other deviceg are. You
can take the permission of the Chair-
nan to raise it in a Special Mention Or
you can raise it in any  other form
which is available to you—a Resolution
or a Motion against it. But this is
10t the forum. That is why I am not
illowing you.

SRt quAT | : AeH, &
YxAe oiF fi 2Ew ¥ wwn fadw
T g & ... (STEe) .

gawwraly : ¥ T4 I qFS & |

¢ is not the procedure.

Shri Eduardo Faleiro,
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T WEWT 97 | ST @ R
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mﬁi@qﬁlmﬁmwﬁsﬂ

4

3

A
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R qI FY §OF FW, IYF A™
oY T JAT | T q=dr gt &y 7

THE DEPUTY CAAIRMAN: Mathur
Saheb, I will explain to you. Any Pro-
clamation has to be laid on the Table of
the House. It was listed yesterday.
Yesterday it could mot be laid because
you know what the situation was in
the House. So, it is being laid today. S0,
it is in order. (Interruptions). Now,

Shri Eduardo Faleiro. (Interruptions).

ot sty s wege: @ fa
TR¥E A A ATge 4.
(smam) ...

sl GawT T : TEEHE FT
I gC I RAE 1. (adw)

ot SRt SRR AR qg T
B oUW 2 ). .. (SHagwr), . 4@l
9T ¥ TYad WE ¥ W@ g, W
T R L ARIEr ar T ® &
fF a@e gt g 1. .. (sgad) . ..
ot wERT T & e @ g ?

THE DEPUTY CHAIRMAN: The

Papers to be laid on the Table.



